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6. ORDER 	7 .7 .200Q 	 Me 4, C J) 

Applicant while serving as Ebctra 
£)epartrnental Branch Post Master, Bhimpur B.O. has 

been dismissed from service in a disciplinary 

proceedings by order dated 11.10.1999 of the 
disciplinary authority, i.e. Senior Superintendent 
of Post Offices, ierhanur Division(Res.2) . In 

this Original Application filed on 9.2.2000 he 
prays for quashing that order of the disciplinary 
authority. There is no mention inthe pleadings 
consisting of 9 typed pages that he has preferred 
any departmental appeal. 

Rule..lQ of P & T E.D.A.(Coruct & Service) 

Rules, 1964, provides for filing appeal against an 

order imposing penalty by the disciplinary to the 

authority towhom the disciplinary authority is 

xnmediately subordinate. Rule11 prescribes period 

of limitation for such appeal. Sire the pleading 

is nt silent it is presumed that the applicant has 

not availed this right of departmental appeal and 

approached this Tribunal direct. 
Sectic 20(1)  of the Administrative 

Tribunals Act lays down that a Tribunal shall not 

ordinarily admit an application unless it is 
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is satisfied that the applicant had availed of 
all the remedies available to him under the relevart 

service rules as to redressal of grievances. Sub-
section 2 explains what 'all the remedies under 
Sub-sectjon(1) means, According to this, if a 

final order has been made by the Government or 
other authority or officer or other person competent 

to pass such order under such rule rejecting any 
appeal preferred or representation made by such 

person in connection with the grievance ; or where 

no such final order has been made, if a pericxl of 

six months from the date on which such appeal was 

preferred or representation made had expired. 
As earlier stated in this O.A. there 

has been no mention that any departmental appeal as 
provided under Rule-lO of E.D.A.(COnduct & Service) 

Rules has been preferredby the applicant. Hence 
under Section 20(1) of the A.T.Act there is embargo 

on this Tribunal not to admit this application. It 

is true that the Tribunal does not lack Its inherent 

jurisdiction under Section 14  of the A.T.?Ct to 

entertain n'y such application. But what the Sec .20 
(i) says is that it shall not crdinarily admit. In 

other words the Tribunal under spec ial and exception 

circumstances can admit an application even if the 
applicant has not availed other departmental remedies 

available to him. In that event it is for the applica 
to plead in the Original Application what those 

exceptional and/or special circumstances are. In the 
absence of any such pleading, the Tribunal cannot 

presume that the applicant has special and excepticn 

circumstances for not prefering the departmental 

appeal. 

Since the applicant has not exhausted 
the right of departmental remedies available before 

approaching this Tribunal, we are not inclined to 
admit this Application. The Application is accord:in 
dismissed for not being admitted. 

Before closing we make it clear that In 
case a departmental appeal preferred by the applica 

is pending before the appellate authority, the 18t 

is free to dispose of appeal according to law. If 
In case the applicant has not preferred any appeal 

at all, since it is a case of dismissal, we deem I 
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fit mad to allcw the applicant a chance to prefer 
departmental appeal within 45(Forty-five) days frcrt 

to-day in which case the appellate authority shall 
not reject the appeal on the ground of limitation 
and deal with the appeal as per rules. 

Registry to communicate the copies of 
this order to both sides forthwith. 
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